
T. 	 V 	 • 	

V 	 . 	 ;. 	 .. 

ft 

V t . 	•V 

V 	
V 	

CzNTRAL 	 RA I IVE TRIBUNAL. 
V 	 . 	. 	

CALCUTTA BNCH . 	. 

lo.G#A*516 or 1996 	• V 

Date o kder ; 16.12.1996 V 

Present s Hanebl3 llr.JusticeA.K.Cha;terjee, Uice-Chair 

Hon'ble Mr.MsSoiyUk1 herjdat dmihistrative rmb. 

DR.A[ARESH CH NDRA DEY 	. 
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V 	 For the applicant 	0 me me oychoudhL ryt counsel. 	
V V 

For the respondans 	Mrs.Uma 5anyal counsel, 	 I 

QRD,ER V  

The ld.counsel for the applicants mr.P.rLRoychohjryi 

states, on instructjonsp that he does s at wish to proceed 	V 

ith the case. 	V 	V 	 V 	

V 

2. 	In the circumstances, that application is disposed of 

for non_prosecutidn. 	
V 

(l1.S.Pljkharbee) 	 (A K.Chatterjea) 
Administrative 1mbar 	 Vice—Chairman 	V • 
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